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 ABSTRACT 
 

“Secrecy being an instrument of conspiracy, ought never to be the system of 
regular government.” 

- Jeremy Bentham 

Justice V.R. Krishna Iyer in his book "Freedom of Information" expressed the 
view:- 

 The right to information is a right incidental to the constitutionally 
guaranteed right to freedom of speech and expression. The international 
movement to include it in the legal system gained prominence in 1946 with 
the General Assembly of the United Nations declaring freedom of 
information to be a fundamental human right and a touchstone for all other 
liberties. It culminated in the United Nations Conference on Freedom of 
Information held in Geneva in 1948. 

 
“In a country where the rule of law hangs by a slender thread and corruption and 
arbitrary use of power is a daily norm, the RTI has resulted in a fundamental shift 
empowering a citizen’s access to power and decision making.” 

- Nikhil Dey & Aruna Roy 
 

The Right to information is one of the classic examples of epitome in legal 
activism which is by far one of the refined tools to ensure transparency in the 
governmental system. The era in which there are various instrumentalities to 
disclose information from the public scrutiny it is one of the most pragmatic ways 
to ensure transparency and act as a hindrance to the tyrannical and shady practices 
of the government. Information is something which is sacrosanct to a person’s 
existence and also enumerated as a fundamental right in the Indian constitution. 
Transparency and accountability in administration is the sine qua non of 
participatory democracy. Transparency was named the word of the year by 
Webster’s Dictionary in 2003; transparency might well prove to be the word of 
the last decade and a half. Imagine that in two hundred and thirty years from 1766 
when the first transparency law was passed in Sweden, till 1995, less than 20 
countries had such law. From 1995 to 2010, in the last fifteen years, around 60 
additional countries have either passed transparency laws or set up some 
instruments to facilitate public access to institutional information. 
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BACKGROUND AND INTRODUCTION 
 

Early Challenges to Right to information - 
 

In the long history of the RTI Act 2005 in India, there have been varied challenges 
to beat. Since British times, there are several laws that prohibited implementation 
of the right to information which includes: 

 Section 123 of the Indian evidence Act 1872: “No one shall be permitted 
to give any evidence derived from unpublished official records relating to 
any affairs of State, except with the permission of the officer at the head of 
the department concerned, who shall give or withhold such permission as 
he thinks fit.”1 

 The Official Secrets Act, 1923: The Official secret Act 1923 is India's anti 
undercover work act control over from British colonization. It states clearly 
that action that involves serving to an enemy state against India. It 
conjointly states that one cannot approach, inspect, or maybe jump over a 
prohibited government web site or space. Consistent with this Act, serving 
to the enemy state is often within the sort of human action a sketch, plan, 
a model of a politician secret, or of official codes or passwords, to the 
enemy. This law was the most important challenge in the history of RTI 
Act 2005 in India because it prohibited all public servants from disclosing 
any information to the public.2 

 Rule 11 of The Central Civil Services (Conduct) Rules, 1964: “No 
Government servant shall, except in accordance with any general or special 
order of the Government or in the performance in good faith of the duties 
assigned to him, communicate, directly or indirectly, any official document 
or any part thereof or information to any Government servant or any other 
person to whom he is not authorized to communicate such document or 
information.”3 

 Oath by the Public Servant: Before joining duty, public servant swears 
that the information is a state secret. 

 Archives Policy Resolution of 22 December 1972: States that each one 
document is classified for thirty years and thenceforth solely non- 
confidential material is obtainable to a restricted vary of individuals. Even 
unclassified material can't be communicated to anyone outside the govt. 
without permission. 
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International Activities - 

In the international arena right to information is warmly welcomed in various 
international human rights documents. Some of them are - 

- The universal declaration of human rights 
- The international covenant on economic, social & cultural rights 

The Swedish parliament “Riksdag” is believed to be the first in the world to enact 
a law on the right to information when it passed the freedom of press act, 1766. 

Passing of the RTI act from parliament – 

On 23rd December 2004, UPA Government presents the RTI bill 2004, which 
was applicable only to the Union Government. But the bill didn’t help the 
common people as it was applicable only to the Union Government, but after the 
protest by the NCPRI and other organizations the Right to Information Act, 2005 
was passed with 150 amendments. So finally in 2005, the RTI Bill was passed in 
Lok Sabha on 11th May 2005 and in Rajya Sabha on 12th May 2005. The 
President gives his assent on 15th June 2005 which was published in the Gazette 
of India on 21st June 2005. Finally RTI Act, 2005 came in force from 12th 
October 2005, which is known as Right to Information Act, 2005 (Act No. 22 of 
2005). 

The Act covers the whole of India except Jammu and Kashmir. It covers all the 
constitutional authorities, including executive, legislature and judiciary; any 
institution or body established or constituted by an act of Parliament or a state 
legislature. It is also defined in the Act that bodies or authorities established or 
constituted by order or notification of appropriate government including bodies 
"owned, controlled or substantially financed" by government, or non- 
Government organizations "substantially financed, directly or indirectly by 
funds". 

Now coming to the history: - The first RTI application was filed at a police station 
in Pune by Shahid Raza Burney. The first RTI application in Delhi was filed to 
the office of President about article 370 in Jammu & Kashmir. 

Through this research paper the author is trying to analyse section 2(f) of the RTI 
act, 2005. Following through different judgements the author is trying to interpret 
and understand the wider ambit contained within the act.
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INFORMATION 

What is information in general? 

According to Merriam Webster dictionary - “Information means- knowledge 
obtained from investigation, study, or instruction.” 

What is information under RTI act? 

Section2 (f)1 of the RTI act defines what is information, and it depends on the 
various interpretation of the court. 

Information means any material in any form, including records, documents, 
memos, e-mails, opinions, advice, press releases, circulars, orders, logbooks, 
contracts, reports, papers, samples, models, data material held in any electronic 
form and information relating to any private body which can be accessed by a 
public authority under any other law for the time being in force; 

Record includes— 

1. Any document, manuscript, and file. 
2. Any microfilm, microfiche, and facsimile copy of a document. 
3. Any reproduction of image or images embodied in such microfilm 

(whether enlarged or not). 
4. Any other material produced by a computer or any other device. 

Right to Information- means the right to information accessible under this Act 
which is held by or under the control of any public authority and includes the 
right to— 

1. Inspection of work, documents, records. 
 The appellant can also be given the opportunity to inspect the 

records. 
2. Taking notes, extracts, or certified copies of documents or records. 
3. Taking certified samples of material. 
4. Obtaining information in the form of diskettes, floppies, tapes, video 

cassettes or in any other electronic mode or through printouts where such 
information is stored in a computer or in any other device. 

 Where the information sought is voluminous then it can be furnished 
in the form of CD’s, floppies etc. 

 
 
 
 

1 https://indiankanoon.org/doc/1516599/ 
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The information would mean anything which exists, in any form with a public 
authority. The specific instances – records, documents, memos, emails, opinions, 
advice, reports, samples, models - are merely meant to illustrate the broad scope. 
Clearly, file-noting is an opinion and hence covered in the ambit of the Act. Legal 
or other opinions obtained by Public authority or various reports received by them 
are all covered. 

Information, as defined under section 2 (f), defines any document available with 
the public authority, and the latter part of section 2(f) defines any other information 
which can be accessed through the assistance of other public authority and the two- 
section need to be read harmoniously. And the CPIO may even need the assistance 
of any public authority if it deems fit. 

The RTI is deemed to ask queries, and it is not a grievance Redressal forum that 
can settle the dispute. Therefore it is expected out of the applicant that they can ask 
information defined under the RTI and not seek a solution, the reason for someone 
dispute, etc. 

From the reading of Section 2(f), it can be inferred that the Legislature's intent was 
to make available to the general public such information which had been obtained 
by the public authorities from the private body. Had it been the case where only 
information related to public authorities was to be provided, the Legislature would 
not have included the word "private body." As in this case, the RBI is liable to 
provide information regarding the inspection report and other documents to the 
general public.” 

The act gives the right to citizens to access any form of information but not any 
corporation, association, and companies which are legal entities but not the person. 
However, if any application is made by any association, corporation, and NGO, 
including its name on the application, then he will be presumed as a citizen and 
information may be furnished. 

The Public authority is liable to disclose all the information’s as per section 2(f), 
2(i) and2 (j) of the Right to Information Act, 2005. 

The information to the application should be provided in the format asked but if 
the information disproportionately diverts the resources of the department or the 
safety of the individual, then it may be denied. 
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Seeking Information from Private Organisation - 

A few illustrative examples of how this proviso can be exercised by the citizens: 

1. Information about a private bank can be obtained from the regulator - RBI 
if the law requires the information to be filed. 

2. Information about a private unaided school – from the Education 
Department. 

3. Information about a Public Limited Company – from the Registrar of 
Companies or SEBI if the law empowers them to ask for it. 

4. Information about a Cooperative Society – from the Registrar of 
Cooperative Societies. 

5. Information about Trusts – from the Charities Commissioner. 
6. Information about various banks, including private banks – from Reserve 

Bank of India. 

There is some ambiguity on the term ‘accessed.’ It may mean any information 
which the authority can ask for under various provisions or the information which 
the authority is usually supposed to acquire under the law. There is an additional 
view of this juncture. 

As an example: The Labour office requires certain information to be submitted at 
certain intervals, this is ‘Information’ as defined by the Act, and hence can be 
accessed. However, the labour office, during an inspection or investigation can 
access virtually all the records of an organization which otherwise would not be 
done. 

Some RTI activists argue that this proviso allows access to any information of a 
private organization through any Public authority by invoking the special 
investigative powers of the Public authority. Such a wide interpretation would 
actually mean that all private organizations could be forced to disclose all the 
information with them. This would be too wide an interpretation. Only the 
information ‘normally’ and routinely accessed by the Public authorities comes 
under the ambit of RTI. 

Often officials refuse to give information when a Right to Information request is 
framed as a question. This position has no basis in the law. As an example, if an 
applicant asks: “What is the name of the Head of the Department? Or “What is 
the expenditure incurred on medical expenses in 2014 by the Organisation?” This 
is information available on record. However, if an applicant asks: “Why has the 
Municipal Corporation not repaired and maintained all roads?” or “What is the 
meaning of a certain rule?” or “Why was the judgment not given in my favour” 
etc., it must be noted whether such information exists on record. If it exists on the 
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records it should be provided and if not, then the answer provided should be 
“There is no record of this.” 

Information means that information which is held by the public authority under 
its control to the exclusion of others. It cannot mean that information which the 
public authority has already ―let go, i.e. shared generally with the citizens, and 
also that information, in respect of which there is a statutory mechanism evolved, 
(independent of the RTI Act) which obliges the public authority to share the same 
with the citizenry by following the prescribed procedure, and upon fulfilment of 
the prescribed conditions. This is so because, in respect of such information, 
which the public authority is statutorily obliged to disseminate, it cannot be said 
that the public authority ―hold or ―controls the same. There is no exclusivity 
in such holding or control. 

Information which relates to personal information the disclosure of which has no 
relationship to any public activity or interest, or which would cause unwarranted 
invasion of the privacy of the individual unless the Central Public Information 
Officer or the State Public Information Officer or the appellate authority, as the 
case may be, is satisfied that the larger public interest justifies the disclosure of 
such information. 

The commission has to use its prudency to filter out the unwarranted privacy to 
justify that larger public interest outweighs unwarranted privacy and the 
information can be disseminated for illustration, 

The details disclosed by a person in his income tax returns are "personal 
information" which stand exempted from disclosure under Clause (j) of Section 
8(1) of the RTI Act, unless involves a larger public interest and the Central Public 
Information Officer or the State Public Information Officer or the Appellate 
Authority is satisfied that the larger public interest justifies the disclosure of such 
information. 

According to Supreme Court guidelines:- 

 It is not the obligation of the PIO to collect information from 
different sources instead furnish that information only which is on 
the public record. 
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Is RTI the only tool for extracting information? 

Right to information is not an exhaustive remedy there are alternative remedies 
also which give impetus to this act and ensures that timely dissemination of 
information is there, 

Sections 74 to 78 of the Indian Evidence Act, 18722 give the right to a person to 
know about the contents of the public documents, and the public officer is 
required to provide copies of such public documents to any person, who has the 
right to inspect them. Under Section 25(6) of the Water (Prevention and Control 
of Pollution) Act, 19743, every State is required to maintain a register of 
information on water pollution and it is further provided that so much of the 
register as relates to any outlet or effluent from any land or premises shall be open 
to inspection at all reasonable hours by any person interested in or affected by 
such outlet, land or premises, as the case may be. 

It may be noted that section 8(3)4 of the act does not require the public authority to 
retain record for an indefinite time period the record should be retained as per the 
record retention schedule applicable to the concerned public authority, information 
generated in a file may be present in the, of OM or a letter in any other form even 
after destruction of the file. the act requires furnishing of information so available 
after the lapse of 20 years even if such information was exempt from disclosure 
under subsection of 8(1).it means information which in normal course is exempt 
from disclosure under subsection(1) of the section 8 of the RTI ACT would cease 
to be exempted if 20 years have elapsed after the occurrence of the incident to 
which the information would continue to be exempted, and there would be no 
obligation, even after lapse of 20 years to give to any citizen. 

Information with the Public authority is certainly information covered by the Right 
to Information Act. Public authority holds the information on behalf of citizens. 
Thus, once any information is with a Public authority, it is ‘information’ available 
to any citizen under the Right to Information Act (subject to the exemptions of 
Section 8 of the Act). Repeatedly, the Act implicitly recognizes that the 
Government holds all information on behalf of the citizen. 

Section 10 (1) of RTI Act5 defines that “Where a request for access to information 
is rejected on the ground that it is in relation to information which is exempt from 
disclosure, then, notwithstanding anything contained in this Act, access may be 
provided to that part of the record which does not contain any information which 

 

2 https://indiacode.nic.in/bitstream/123456789/6819/1/indian_evidence_act_1872.pdf 
3 https://www.indiawaterportal.org/sites/indiawaterportal.org/files/e7402_1.pdf 
4 http://docs.manupatra.in/newsline/articles/Upload/F8FF5487-7DF0-4F0F-9A11-74F3C2585AC9.pdf 
5 https://indiankanoon.org/doc/580445/ 
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is exempt from disclosure under this Act and which can reasonably be severed 
from any part that contains exempt information.” 

The important aspect of ‘severability’ must be considered by a PIO before denying 
information. If part of the information asked by an applicant is exempt, the balance 
information must be provided after removing the part which is exempted. 

When the information sought is very voluminous, and the particular authority has 
to divert its entire resources in pursuance of the dissemination of the information 
then the authority can deny furnishing the information. 
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Important Judgements 

The Hon'ble Supreme Court of India in CBSE VS. Aditya Bandopadhyay6, 
wherein it was held as under: "It is also not required to provide 'advice' or ‘opinion' 
to an applicant, nor required to obtain and furnish any 'opinion' or 'advice' to an 
applicant. The reference to 'opinion' or 'advice' in the definition of 'information' in 
section2 (f) of the Act, only refers to such material available in the records of the 
public authority. Many public authorities have, as a public relation exercise, 
providing advice, guidance, and opinion to the citizens. But that is purely voluntary 
and should not be confused with any obligation under the RTI Act." 

In the case of Y.K Akbar vs. CPIO Repco bank7 it was held that – If the 
information is available in public at large then it will not be the duty of the 
concerned PIO to furnish the sought information and no fabrication as well as the 
interpretation of the information is permissible under the RTI act 2005. 

It is clear from the law laid down in CBSE v. Aditya Bandopadhyay &Ors that 
an applicant under the Act has access to only such information that is available and 
existing with the public authority subject to the exemptions in Section 8. Section 
19(8)(a) of the Act, no doubt, empowers the CIC or SIC to require the public 
authority to take any such steps as may be necessary to secure compliance with the 
provisions of the Act including by providing access to information if so requested 
in a particular form. However, the word „form‟ used in Section 19(8)(a)(i) again 
refers to the definitions of "information" and "right to information" under Section 
2(f) and Section 2(j)(iv) apart from sub-Section (9) of Section 7 which provides 
that an information shall ordinarily be provided in the form in which it is sought. 
This aspect has also been considered in CBSE v. Aditya Bandopadhyay &Ors. 

The court states that the when disclosure of the documents and the information is 
the contractor to the public interest that it is restricted to disclose such information 
or records as specified in the case of the Dinesh Trivedi vs. Union of India8. 

In the case of Thalappalam Ser. Co-op. Bank Ltd. vs. State of Kerala and Ors. 
It was held that- 

Democracy requires an informed citizenry and transparency of information which 
are vital to its functioning and also to contain corruption and to hold Governments 
and their instrumentalities accountable to the governed; and whereas revelation of 
information in actual practice is likely to conflict with other public interests 
including efficient operations of the Governments, optimum use of limited fiscal 

 

6 https://lawbriefs.in/1179-2/ 
7 https://cic.gov.in/sites/default/files/Rtinodalofficer_0.pdf 
8 https://indiankanoon.org/doc/716836/ 
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resources and the preservation of confidentiality of sensitive information; and 
whereas it is necessary to harmonize these conflicting interests while preserving 
the paramountcy of the democratic ideal. 

In the famous case of Mr. Ehtesham Qutubuddin Siddiqui vs. Ministry Of 
Culture9, it was held by the court that - 

1. There can be no doubt that any material in the form of documents, books, 
cultural packages, reports, etc. available with the respondent public 
authority qualifies as 'information' within the meaning of that expression 
as used in Section 2(f) & (i) of the RTI Act. The question, however, is - 
whether the mere fact that the said material constitutes 'information' is 
sufficient to entitle a citizen to invoke the provisions of the RTI Act to 
access the same. 

To consider this question, it is necessary to refer to relevant provisions of the RTI 
Act. The 'right to information' has been defined u/s 2(j) as follows:- 

Right to information "means the right to information accessible under this Act, 
which is held by or under the control of any public authority." The right to 
information is conferred by section 3 of the RTI Act10, which reads as follows: 

In fact, the control vests in the seeker of the information who has only to operate 
the statutorily prescribed mechanism to access the information. It is not this kind 
of information, which appears to fall within the meaning of the expression ―right 
to information, as the information in relation to which the ―right to information 
is specifically conferred by the RTI Act is that information which "is held by or 
under the control of any public authority." 

The object and aim of the RTI Act, 2005 was considered by the Hon'ble Supreme 
Court in the case of Institute of Chartered Accountants Vs. Shaunak H. Satya 
reported in A.I.R. 2011 S.C. 333611. In that context and dealing with some of the 
provisions of the Act, it is held as under:- 

The information to which the RTI Act applies falls into two categories, namely- 

I. The information which promotes transparency and accountability in the 
working of every public authority, disclosure of which helps in containing 
or discouraging corruption, enumerated in clauses (b) and (c) of section 
4(1) of RTI Act; and 

 
 
 

9 https://indiankanoon.org/doc/41768174/ 
10 http://www.rtifoundationofindia.com/cic-section-3-gives-right-information-only-citizen#.XTX_S-gzbIU 
11 https://indiankanoon.org/doc/1548289/ 
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II. Other information held by public authorities not falling under section 4(1) 
(b) and (c) of the RTI Act. 

 
In the case of Reserve Bank of India v. Jayantilal Mistry12, it was held that RBI 
couldn’t Deny Information under RTI claiming Fiduciary Relationship. 

In the case of Adesh Kumar v. Union of India13 it was held that RTI can’t be 
denied on the Ground that Information sought is Irrelevant 

In the case of Jiju Lukose v. State of Kerala14 the court held that the CIC in the 
case held that FIR is a public document, however, where an FIR is covered by the 
provisions under Section 8(1) of the RTI Act, it need not be disclosed to the 
citizens till investigation is completed. But it can be claimed by the Informant and 
the accused as per legal provisions under the Code of Criminal Procedure, 1973 
as a matter of legal right. 

Further in the case of Thalappalam Ser. Coop. Bank Ltd. and others Vs. State 
of Kerala and others Respondents15, the Apex Court has held as follows: 

“Citizens, as already indicated by us, have a right to get information but can have 
access only to the information “held” and under the “control of public 
authorities,” with limitations. If the information is not statutorily accessible by a 
public authority, as defined in Section 2(h) of the Act, evidently, that information 
will not be under the “control of the public authority.” Resultantly, it will not be 
possible for the citizens to secure access to that information which is not under 
the control of the public authority. It has further been held by the Apex Court that 
Public authority is not legally obliged to give or provide information even if it is 
held, or under its control, if that information falls under clause (j) of Subsection 
(1) of Section 8. 

Delhi High Court in Writ Petition (Civil) No. 4715 OF 2008 in Election 
Commission of India vs. Central Information Commission & Others16it was 
held that 

Section 2(f) of the RTI Act defines information as material in any form accessible 
to a public authority under any other law, i.e. an enactment other than the RTI 
Act. Section 2(j) defines "right to information" as "information accessible under 
the RTI Act, which is held by or under the control of the public authority". The 
words "information accessible under this Act" used in Section 2(j) can cause 
ambiguity if read in isolation. But on a harmonious reading of the two definition 

 

12 https://indiankanoon.org/doc/86904342/ 
13 https://cic.gov.in/sites/default/files/court%20orders/AdeshKumarVsUOI.pdf 
14 https://indiankanoon.org/doc/66774080/ 
15 https://indiankanoon.org/doc/37517217/ 
16 http://www.rtifoundationofindia.com/highcourt-2037 
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clauses, the words "accessible under this Act" have reference to Section 2(f) of 
the RTI Act otherwise the two definition clauses will be mutually contradictory. 

The Hon’ble High Court of Delhi in its decision dated 23/04/2009 [W.P(C) No. 
6735/2007 - Delhi Electricity Regulatory Commission vs. CIC17] has held as 
under: 
“The structure of the RTI Act, 2005 is such that information which is available 
with the public authority [information is defined under Section 2(f)] can be 
accessed by any applicant. In case the authority to whom the application is 
preferred does not possess it, it has to refer to another public authority which 
possesses such information. In this case, to the extent that the DERC does not 
possess such information and has been required to access it from DISCOMS, its 
grievance appears to be justified. The impugned order of CIC is to such extent 
modified.” 

 
The Registrar, Supreme Court of India vs. Commodore Lokesh K. Batra and 
Ors18 the Commission observes that Hon’ble High Court of Delhi in its judgment 
dated 04.12.2014 in case of The Registrar, Supreme Court of India vs. 
Commodore Lokesh K. Batra and Ors. [W.P. (C) No. 6634/2011] has held as 
under: 

“Insofar as the question of disclosing information that is not available with the 
public authority is concerned, the law is now well settled that the Act does not 
enjoin a public authority to create, collect or collate information that is not 
available with it. There is no obligation on a public authority to process any 
information in order to create further information as is sought by an applicant.” 

The Commission further observes that the Hon’ble Delhi High Court in its 
decision dated 21/11/2017 (W.P. (C) 3530/2011- The Registrar, Supreme 
Court of India vs. RS Mishra19) has held as under: 
“Consequently, this Court is of the view that where there is no information to be 
given or the applicant is seeking non-existent information or where the query is 
inherently absurd or bordering on contempt, like in the present case, the CIC 
should not have directed the petitioner to supply information and that too without 
considering whether the queries raised were maintainable under the RTI Act.” 

 
 
 
 
 
 
 
 

 
17 http://delhihighcourt.nic.in/dhcqrydisp_o.asp?pn=107771&yr=2009 
18 https://indiankanoon.org/doc/8210205/ 
19 https://vlex.in/vid/the-registrar-supreme-court-697119001 
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DISCLOSABLE & NON-DISCLOSABLE INFORMATION 
 
 

Disclosable Information 
It is to be noted that the information sought for must be in existence and accessible 
to Public Authority as  per  the  decision  of  the  Honourable  Supreme  Court 
in Khanapuram Gandaiah v. Administrative Officer and others, (2010)20. 

 
The High Court of Bombay in Dr. Celsa Pinto, Ex-Officio Joint Secretary 
(School Education) vs. The Goa State Information Commission21 has held 
that- 

I. The definition cannot include within its fold answers to the question why, 
which would be the same thing as asking the reason for a justification for 
a particular thing. 

II. The Public Information Authorities cannot expect to communicate to the 
citizen the reason why a certain thing was done or not done in the sense of 
justification because the citizen makes a request about information. 

Justifications are a matter within the domain of adjudicating authorities and 
cannot properly be classified as information." The definition cannot include 
within its fold answers to the question why, which would be the same thing as 
asking the reason for a justification for a particular thing. 

The Public Information Authorities cannot expect to communicate to the citizen 
the reason why a certain thing was done or not done in the sense of justification 
because the citizen makes a requisition about information. Justifications are a 
matter within the domain of adjudicating authorities and cannot properly be 
classified as information. 

Non-Disclosable information 

The Right to Information Act 2005 provides the information to the general public, 
but there are many situations in which the information held by the public authority 
is very sensitive means which can’t be disclosed under the Right to Information, 
Act because such information can harm the sovereignty and dignity of the 
country. Sovereignty is defined as the supreme power; there may be some time 
where the Information is related to the Preamble of the constitution or the 
supreme authority of the India which should be kept confidential if not kept 
confidential can harm the sovereignty of the country. There are also cases like 
information related to the third party. The information related to the third party 

 
 
 

20 https://indiankanoon.org/doc/1355531/ 
21 https://indiankanoon.org/doc/399531/ 
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affects the right to privacy of the people, which is called the fundamental right in 
the constitution 

 
Exemptions are mentioned in the RTI Act, 2005. Section 8 is important under the 
Right to Information Act 2005 as it specifies nine grounds under which the 
information can be exempted from disclosure. Commissions, citizens, and 
common people must know the provisions regarding the non-disclosure of 
information as it is disclosed can cause a serious danger to the secrecy and the 
confidentiality of information. These restrictions should not transcend the 
restrictions prescribed in Article 19 (2) of the Constitution22 that places 
limitations on the liberty of speech and expression. 

 
The Public authority is liable to disclose all the information’s as per section 2(f), 
2(i) and 2(j) of the Right to Information Act, 200523 but there is some information 
which can’t be disclosed to maintain secrecy, which are mentioned as an 
exemptions under the RTI Act which are as follows: 
I. Information disclosure of which the sovereignty and integrity of India, the 
security, etc. (section 8) 

II. The information which involves infringement of copyright subsisting in a 
person other than the State (section 9). 

III. The intelligence and security organization or any information furnished by 
such organization to Government (section 24). 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

22 https://www.constitution.org/cons/india/p03019.html 
23 https://rti.gov.in/webactrti.htm 



20  

Conclusion 
 

In a democracy, it is the citizens who are the ultimate inspectors over and above 
their (police inspector's) work, and which is evident from the letter and spirit of 
section 2(j) (i) of the RTI Act, 2005. 

The government holds all information on behalf of the citizen - All information 
with the Public authority is certainly information covered by the Right to 
Information Act. The public authority holds the information on behalf of citizens. 
Repeatedly, the Act implicitly recognizes that the Government holds all 
information on behalf of the citizen. 

 
The RTI act is by far one of the laudable act of the Indian government which at 
least ensures the lucidity in the government mechanism and any act of the 
legislature to dilute its power will result in defeating its main objective which is 
upholding the values of a true democracy. 

India which is transforming into a capitalist country where the gap between 
having and have not’s are ameliorating day by day perhaps it is one of the only 
major tools to seek India into a utopian state. 

The major edifice on which its success depends is on the mass of the people, 
NGO, civil society group, etc. and it has to be kept in mind that it is not a dispute 
Redressal forum here you can ask information only. 


